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OR D E R 

liRe  

t.d. Counsel for the applicant 5  submit5 that he wants to 

withdraw this application for filing the same before the approprjat 

Porug In view of the latest Supreme court decision in the matter. 

Ld0 counsel for the respondnt is present. In view of the subnjsjon 

'nade by the Id. Ccuel for the applicants, the case is d ismissed a 

withdrawn with liberty to approach the appropriate forum0 
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